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petition are mostly relating to the
quéstidhs of facte, Such questions
cannot be reopghﬁander the quise of
review application when the Original
Application was rejected principaly
on the ground of limitation. Referen-

' ce is made by the learned couhsel

to grounds No.IV and V in para 7 of
the application in particular, Those
alsﬁ“?élating to tte questions of

N vl .
facts, The only ground stated in

' para 5 of the application is that thens

’_Origidal'AppliCation was not barred

by limitation as a representation

was submitted by the applicants on
23.6,94 after publication of the
provisional seniority list on 15.6.9¢
uhich.they could legally filed- and
that aéfordad a cause of action for
filing the application which has beem
ignored by the Tribunal while holdinu
that the application was barred by

contd...
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the representatlon was filed on
26.3.94 uas duly considered by us
and we took the view that even so

. the application was beyaga time
under Section-21 of the Administra-
tive Tribunals Act %;&ﬁg assuming
that our vieuw is wrong that does not
amount to an error appgrant on the
face of the record or to raise a _
ground which would afford a grouna
for review. We decline to enter into
‘controversy o meritiof the Origi=

_nal Application as the review appli=-
*cation is not feund maintainable as
it does not disclose any ground

_ for. rev1eu.

! IS Hence the application is rejec-

ted.
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